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8hrt ll. P ,  TrtpaW: May I know, 
Sir, whether there Is a demand by the 
tea industry that further re-exports 
should be allowed also to America, to 
-which It has not yet been allowed. 

Shrl T. T. KrlahDamacbarl: At the 
present moment, I do not think we 
have any understandinll with the 
United Kin,idom to limit their re ­
exports in regard to any country. I 
think they are free to do what they 
.like. 

Sbri K.  P. TrlpathJ: In v!ew of the 
·tact that permission to reoi!xport tea 
from the United Kingdom to other 
countries has not ral&ed the prices and 
also in view of the fact that that per­
mission has affected the Calcutta tea 
market by limiting its t,xport area, 
. will Government consider . . .  

Mr. Deputy-Speaker: Hon. Members 
·are maklns suggestions after suages­
tions. The Government will consider 
everything. But this is not the occa­
sion for making suggestions . 
.RIVER VALLEY PROJECTS (INVESTIGA-

TIONS) 

·•944, Sbri T. N. Slasb: (a) Will the 
Minister of lrrlsatloa and Power be 
pleased to make a statement on the in­
vestigations which are beln11 carried 
out in various stales under the direc­
tion of the Central Water and Power 
·Commission in connection with River 
Valley and Hydro Electric Projects? 

(b) How many of these are nearin11 
completion. which of these schemes 
for which lnvcsligatlons have been 
made will be taken in hand in the next 
two years and what is the nature of 
the ftnancial arrangement between the 
States concerned and the Centre. as 
also the aeency of execution of these 
Projects? 

The Deputy Minister of Irriptlon 
and Power (Shri Hatbl):  (a) and (b). 
A statement Is laid on the Table of 
the House. 

Sbrl S. N. Du: In view of the im­
portance of this question. It would be 
better if the hon. Minister just dis­
closed the names of the projects of 
which the lnvest111ations had been 
completed or were being carried 911. 

Shrl Hatbl: Yes. Sir. • wlll tell 
·the House. 

Mr. Deputy-Speaker: 'fhe statement 
1la1 been laid? 

Sbrl Rath!: The hon. Member wants 
to know the names of the various pro­
jects. 

Mr. Deputy-Speaker. Js It a long 
:r.tatement! 

Sbrt Bath!: It b not Iona. I can 
read It out. 

(a) The followlne are the projects 
in various States on which Investiga­
tions are being carried out by the 
C.W.P.C.: 

(1) Kos! Proje� in Blhar. 
(2) Narmada Projects (Tawa, 

Punasa and Broach) In 
Bombay and Madhya Pradesh. 

(3) Dihane and Manas Projects In 
Assam. 

(4) Mahanadl and Jonk Projects 
m Madhya Pradesh. 

(5) Ganga Barrage Project In West 
Bengal 

(6) Tikkarpara and Naraj Dams 
Projects In Orissa. 

(b) Investigations on the Sabarmall 
Project in Bombay and Harangi Pro­
ject in Coorg have been completed and 
the Project Reports are under prepa­
ration. The Investigations on the 
Kost, Narmada (Tawa, Punasa and 
Broach). and Gan11a Barrage Projects 
are nearing completion. As regards 
execution, financial arrangements. and 
agency execution, the position is as 
follows:-

Kosi Pro;ect: The investigations on 
this project were completed in June, 
1950 and a Project Report was pre­
pared. As a result of examination of 
this Report by an Advisory Committee, 
who recommended certain changes, 
further invest111ations were taken up. 
The Project has been accepted by 
the Planning Commission for lnclusior•. in the Five Year Plan. The Financial 
and technical responstblllt:,, of the 
Central Government, Government of 
Blhar and the Government of Nepal.· 
the pro1ramme of construction and 
agency of execution have not yet been 
settled. 

Grtnoa Barr(l{le Project: As a result 
of lnvest111atlon.\ carried out so far, a 
Project report has been prepared and 
Is under ·examination. in consultation 
with the Government of West Bengal 
and the Plannin11 CommiBslon. The 
various points referred to will be 
examined only after the Project has 
been approved by the Planning Com­
mission. 

Sabarmatl pro;ect, Harang! PrO;ect 
and Narm.,icui Pro;ect,. Further action on 
the various point. can be taken only 
after the Project reports have been 
prepared and If. on the basis of the 
Project Reports, the Projects are found 
to be technically and financially fea.il­
ble. It is not possible tD 11ve any 
definite Information at this juncture. 
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Sbrt T. N. Sh1Jh: 1n :eply t.o oart 
(b) of the question, it has been stated 
here that the financial and technical' 
Tesponslblllty of the Central Govern­
ment, the Government of Blhar and 
the Government of Nepal about the 
programme of construction and -agency 
of e xecution has not yet been settled. 
May I know It It is not a fact that 
there was some arran11ement with the 

·Government of Bihar re11ardl.ng the 
allocation of expenses on th!& In· 
vestigation? 

Shri Hath!: On the iuestlon of in­
vestigation there was an arrangement. 
The question ls about the execution of 
.!�fu�:tjec: itself. That Is yet not 

Shrl T. N. 8inch: The invest.igation, 
as I am told, Sir. will be charl!ed to 
the project ultimately. Therefore, 
we would like to know why the 
arran11ements re1arding ther.e expenses 
have not been disclosed to us so far. 
as they will be char1ed to the project. 

Shrl Hathl: The arrangement for 
the lnvestli:atlon was that 50 per cent. 
should be borne initially by the 
Government of Bihar and 50 per cent. 
by the Government of India st, bject to 
further adjustment. That was 1be ori­
gioRI arrangement. 

Sbrl T. N. Slneb: What I� the mean• 
ing 'subject to further adju6tment'? 

Sllrl Hnth.l: It was to be &djusted 
later on. 

Shrl T. N. 8inch: 13 it  not a fnct 
that the Finance Ministry has ruled 
that 'subject to further adjustment' 
only means that all other additional 
expenses will be charaed to the pro­
vincial Government? 

Shrl llathl: The Pinancc Ministry 
later on clarlfted that the remoininl 50 
per cent. will be char11ed to the Blhar 
Government. 

Dr. Ram Subhag Slllrb: What has 
been the expenditure so far Incurred 
for the Kos! proje<:t? 

Shrl Hathl: The total expenditure 
incurred on invest111atlon upto August 
1952 ls Rs. 76,85,769. 

Dr. Ram Sabha� �lllch: llas this 
been Incurred wholly by the Central 
Government or a portion ls borne by 
the State Government? 

Shrt Hathl: Initially by the C1•ntral 
Government, Sir. 

Shrt Thaau Pillai: May I know, 
Sir. whether any river valley projects 
In Madras State have been Included 
In this invest11atlon7 

Shrt Batbl: No, SIL 

Shrt C. Bhatt: Fi;,om the an,wer �;!! ... by the Deputy M!n1'ter we 

Mr. Deputy-Speaker. The hon. 
Member need not say he knows. What 
Is the questlonf 

S1iri C. Bhatt: I am now lu,•ky 
enough to catch your eye, Sir. I 
;;vont to know that when the projects 
of Narmada are completed, wUI they 
be included in the ftrst Five Year Plan 
or the second Five Year Plan? 

Shrl Bathl: As I said, Sir the 
lnvestieations on Narmada are nearln& 
completion. Whether it will be i n ·  
eluded in the Five Year Plan or not. 
16 not yet settled. 

Sllrl Thanu Pl.Jlal: May I know, Sir, 
whether there are any rivers in 
Madras State for undertaklni these 
projects? 

Sbri Hatbl: The rivers can be look­
ed at on the map. 

Mr. Deputy-Speaker: Neither the 
question nor the answer need have 
been put. That is not the way the 

. hon. Minister should answer. 
Shrl UaOil: Sorry, Sir. 
Sbrl S. N. Du: In view uf the fact 

that Kost project has been Included in 
the Five Year Plan. may I know whe­
ther any time limit has been fixed for 
the preparation of the project eaU­
matesf 

Shrl Hathl: No time limit bas been 
fixed. 

Shrl P. T. Chacko: May I know 
whether there ls any project under in­
vestleation anywhere in South India? 

Shrl Hatlat: Sir, I have elven the 
n.t. 

Shrt Ramaehudra ReddJ: Ma,Y I 
know, Sir, why the Krishna River 
Valley Development Project has not 
been taken up for investi11atlon? 

Mr. Deputy-Speaker. The report It· 
self has not been published. 

Shrt T. N. SJarh: Sir, Is It a fact 
that on the invesU1at1on of these 
various projects nearlY a crore ot 
rupees han been s"'nt. 25 lakhs and 
odd on Madhya Pradesh projects. 64 
laktis or so on Kos! project etc., and 
Is It also true that with rerard to the 
allocation of thls expenditure the 
Government have not yet come to ·any 
arran11ement and that some States 
want to be absolved of any ftnanc!al 
responsibility In this matter? 

Shrt Rathl: Re1ardlng the first 
question as to what is the total 
amount ot expeadlture, I would 
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rNJt' !rc notice. I · can only reply to 
the c)tc,,r question after l look i1110 the 
papt:rs. 

Shrl T. N. Slnglt: On a point of 
urd�r. Sir. We Und that theRe irriga• 
tlon and planning questions have been 
coming off and on and the hon. 
Minister concerned has never been 
present In this House for the last so 
many days. So it is very difficult to. 
get accurate and full information. 
May we request you, Sir, to at leost 
dire<:t that the hon. Minister should 
find time to be prebent, because this 
relates also to the Planning Commis­
sion and Irrigation and all sorts of 
thinas? 

The Minla�r of Commerce and 
bldustr7 (Sbri T. T. Krisbnamacharl): 
May I submit, Sir, . ..  

Sbrl T. N. 8111gb: ls ne the hon. 
Minister in charge of lrriiatlon, Sir? 

Mr. Deputy-Speaker: The hon. 
Minister is entitled to speak on the 
floor of the House. 

Sbrt T. T. Krlshnamacharl: May I 
submit, Sir, my collea,ue ls now en­
gaged In glvina the ftnlsbl.ng touches 
to the Plan. He could hardly come 
out. Therefore, if some �f tile hon. 
Members feel that they are m any way 
sllghted, we would like to ap010°i1>e 
to them. But, certainly we feel uiat 
the Deputy Minister ls quite competent 
to answer the questions. 

Mr. Deputy-Speaker: I understand 
•uch questions are really very Import· 
ant. A number of achemes have been 
undertaken. Each of the schemes 
costs. even In the Investigation stage, 
crores of rupees and. of course, when 
they are going to be executed they 
will cost many more crores. These 
questions can 1tct not only one hour 
but a number of houra. Under these 
circumstances they must be split up. 
Each project should be taken up and 
thrashed threadbare. Now. I under­
stand that the Planning Committee 
Report will be presented to the House 
on the 8th. Three days will be 
allowed for Its discussion. Undl'r 
these circumstances. hon. Members will 
klndlY read the report and then come 
forward and discuss them on the floor 
of the House. I therefore defer fur­
ther questions to that day. Certainly, 
durln1t the dlacu,;slon of the Planning 
Committee Reoort. the hon. Minister 
wlll be here; but I do not assume that 
1.he hon. Deputy Minister does not 
know as much as the hon. Minister. 

Shrl T. N. 8inch: One procedunl 
matter. Sir. A statement wa1 irald to 
have been mllde In reoly to thle que•· 
tlon. The question wu coverln« all 
kinda or lnve,Uptlon and proJecta aQd 

so I thought that the statement would 
c�it01od111 \'0.11.vu:" dt.t�,ds. H is a �:11all 
tnmg and but !or the Insistence of 
some lion. Members it would not have 
:icen read m rc,p,y to the question. 

Mr. Deputy-Speaker: The hon. Minis­
ter read out a Jong statement. I did 
not look into that statement. It all 
this information was available he could 
have put it in that statement. 

Shrl Hath!: What I read was the 
same thing, Sir. 

Mr. Deputy-Speaker: !t is av;-ilable 
to all the Members. What is the 
difficulty? 

Shri T, N, Singh: Sir, I thought thJs 
information will be laid on the Table 
and would contain various details 
about various project.a. Instead of 
that a swnmarised thin& aivln& In 
general what Is happening there was 
read out. It was laJd on the Table 
so that our colleagues here In the 
House could not follow what the 
anawer was. 

Mr. Deputy-Speaker: Questions 
which Involve long answers are neces­
sarily and naturally not read out In the 
HOIISe In reply for one question will 
take the whole time. Of course, we 
will see that as many details as are 
expected to be asked in a question are 
provided In the answer and that the 
documents are available to the Mem­
bers. 

Shrl B.  Das: Slr. I .;oeak on the 
point ot order raised by Mr. T. N. 
Singh. It is expected of every Minis­
ter who ls a Member of this House to 
he present nt Q�estlon-hour. It you 
look Into the proceedings of this House. 
the Planning and Irrigation Minister is 
never present in this House. It ls an 
Insult to the House and to the Members 
of this House. 

Mr. Deputy-Speaker: i rio not think 
there ls anything In this point of order. 
The hon. Minister is sufficiently well 
represented by his Deputy who Is sit· 
ting hue lo flesh and blood. This 
question might have been raised when 
there was no other Minister deallng 
with the matter and asai•tlng the 
principal Minister. When there are 
Deoutles here it is Intended thnl they 
must ·assist their principals. As bet­
ween the original Minister and hlli· 
O,.puty this House ought no{ to make 
any dUTerence. If, on the other hand, 
thP. Deputy Minister says that he muat 
Ask bis principal Minister. then this 
cAn arise. But he ls Quite conMent 
that he can answer ·all these Questions. 
We need not 10 Into that matter now. 
Tbere ii DO pouit Qf order. 




